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MINISTRY OF HOME AFFAIRS 

NOTIFICATION 
X 

New Delhu the 15th February 1975 
r 

r 

S.O. No. 100(E)—In pursuance of clause (1) of article 239 of the Constitution, and in 
partial modification of the notification of fhe Government- of India in the Ministry 
Home Affairs No. S.O. 3159 dated the 19th October, 1966, the President hereby < 
that the Administrator of the Union territory of Delhi shall, subject to the contsfl of 
the President and until further orders, also exercise the powers of the Central^&overn 
ment 
A<$ri957 (66 of 1957). 
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rporation 

fNo.- -U'H.7 

K. R. KABHjJ, Ad'JI. Secy. 
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